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Mr. A. Abmed, learned 

counsel for the applicant 

prayed for withdraw the C.P. 

and to re-file the appropriate 

application. Prayer is allowed 

Accordingly, the C.P. is 

dismissed on withdrawal with 

liberty to the applicant to 

file appropriate application. 

- 

Vice-Chairman 
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IN THE CENTRAL ADMINISTRATIVE TRI&ThThL 

GUWAIIATI BE1rcii AT c;U.BAT. 

:EN o. Jz . No. 295 OF 2000w 

IN THE MATTER OF 

It petition under Section 17 

of t:he Cent ral Ac±iini st rative 

Tribunal Act 19B5 praying 

for puni hment of the Contein-

n.ers/Repc'ndentE for non-corn-

p1 i ance of i udcjrient and order 

passed by the Honbie Tri-

bunal in 0., A . No 295 of 2000 

on 20-02-2002 - 

- AND- 

IN THE MATTER OF 

Md Abdul Au 	-Applicant 

-Versus - 

The Union of India & Ors 

-Respondents. 
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--AND- 

IN THE MiljIEP ç)j? 

Md.. Abdul Al I,. 

S / o L at e lJma r All 

Resident of Hengalpara,. 

P. 0. -Hengaipara,. 

P.S. -Sipal liar, 

Dist.-Darrang,. ASTh, 

-App lican.t. 

-Versu: - 

I) Sri Binay KuIar Sinha, 

Chief General Manager, 

Telecoiu, Aam Circle,. 

Guwahat.i -7. 

2) 	Sri T. Ahned., 

Sub--Divisic:nal Engineer,. 

Rangi a Tel e cc)mmun.lcati on,. 

P. 0. -Rang i a, 

Dist.-Kanirup, AE.,EaIu. 

-Re pondent s 
Conteniners 

iq 

I 
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The Humble Petition of 	the 

above named Petit:ione r : 
RIA 

MOST RESPECTFULLY SHEWETH: 

That your humble pettioner had filed 

the Original Application No 295 of 2000 before 

this Hontble Central Administrative Tribunal,. 

Guwahati Bench, Guwahati praying for giving him 

temporary status as c:a.su.al labour as he was 

working under the Respondents from 1991 to 

1994, total period of work. for 1015 days. 

That the Hontble Central Administra 

tive Tribunal,. Guwahati Bench,. Guwahati on 20-

02-2002 after hearing both sid. issued a 

direction 'Co the Respondents to consider the 

case of the applicant for conferment of 

temporary status in the light of the scheme if 

the applicant had rendered 240 days of service 

in any of the years that he inentioned The 

Respondents are accordingly directed to con-

sider the case of the applicant and confer the 

temporary status as per law. The applicant is 

also directed to file a representation before 

the Chief General Manager and the Chief General 
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}4EmEger shall 	cause 	to get 	it examined by the 

competent authority and pass a 	reasoned order 

in 	the light 	of 	the scheme. The 	respondents 

coiopi etc the 	exercise within four months from 

the date of receipt of the order. 

1. 

Annexure -A is the photocopy of orde r 

and jucment dated. 20-02--2002 passed 

by the Hon hi e Cent; ral Adroini strati ye 

Tribunal in O.A. 295 of 2000 

3) 	That your, petitioner begs to state 

that he filed a representation before the 

Respondent/Conteltiner No. 1 on 19-01-2002 as per 

direct ion of the HCYL T  :hle Cent r&d Adimi.n.ist rative 

Tribunal,. Guwahati Bench, Guwahati The Respon-

dents vide their Ietter No GMT/EST -  179/TSM/01 

02/95 dated 26-03-2002 relected the claim of 

the applicant. They have also annexed the 

annexure sta.ting that he was engaged from May 

1992 till October 1991 only for 32 days under 

ELD.C).,. Telephone Rangia. 

Annexures- B and C are the photocopies 

of above said representation dated 01-

01-2002 and reection....etter dated 26-

03-2002 respectively. 
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1) 	That you petitioner begs to state that 

inmediately after receiving such rd j cction 

iet;ter your applicant ±ile.d a representatioli 

dated. 7 May 2002 before t h e respondents 

giving ful.l. details of his works rendered by 

hilih The Respondents vide letter No..  

Court Case/C>A 295/2000/21 dated 20 - -- 0 & -2002 

directed the respondent/conteniner No, 2 to 

extiine the validity of work certifi cate of the 

Fpplicant and also supporting dociimentsr 

pa.ynient particulars of certified period as 

photocopy of ACE-2 Sheet within 7 (seven.) days 

from the date c:f receipt of the letter.. 

Annexu.re-1) is the phot ocopy . of repre-

sentation dated '/ May 200 submitted 

by the petitioner. 

Annexure--E is the photocopy Cu. lett;er 

No. GM (K) /Court Case/C)A 295/2000/21 

dated 20-06--2002.. 

5) 	That your petitioner begs to state 

that in spite of clear cut order passed by the 

Hont ble Central Administrative Tribunal, 

Guwahti Bench,. Guwahati the Respondents! 
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Contemi':i.ets have intentionally delayed, this 

matter and they have aL so taken casual steps in 

this case They have not p:rope ny ye nil' led the 

actual enqacement of the petitioner as casual 

.L.iDou.r :b t:h€ \7 el fi. cat; ion comm:i. t t; ee consti 

ed by t;he h.:i.qh ott.i ci E.ls 	Now they have. 
.•(\ 	'i 	 '\\' 	L_.._. 

a. Ii 	WI. .1 L L1i 	ct 	..Lt' L Lt! I 	(U1.Lt'U. 	L''UU'• 	.1. L)I. 

fi'L thcr venificat;ion but till now no st;ep or 

action has b e e n taken by the Respondents! 

contemne rs in this regard It appears that the 

Respondeflts!conteIDnerS have shown dis respect 

disregard and disobedience to this Honthle 

Tribunal The Respondent /Cont eiriners delihe ra 

tely with a motive behind have not complied the 

Hontble Tribunalt s Judgment and order dated 20-

02-2002 passed. in C> A No. 295 of 2000W It is a 

fit case where the Respondents/Cofltemflers may 

be directed to appear before this Hontbie 

Tribunal to explain as to why they have shown 

dis respect to this Hon t hie Tribunal - 

5) 	That this petition is filed bona fide 

to secure the ends of lustice 

6 



In the premises r  it iS, D.loSt 

hu.n±?ly and respect; fully p rayed 

that your Lordship would he 

pleased to admit this petition and 

issue Contempt notice to the 

Respondents /Cont emne rs to show 

cause as to why they should not be 

punished under Section 17 of the 

Central Adnhinistrative Tribunal 

.ct, 1985 or pass such any other 

ç....der or orders as this Hon'hle 

Tribunal may deem fit and proper.  

Further, it is also prayed 

that in view of the deliberate 

disrespect and disobedience to 

this Hon'hle Tribunal's order 

dated 20-02-2002 passed in O.A. 

295 of 2000 the Respondents! 

Contemners may be asked to appear 

in person before this Hon'.bie 

Tribunal to explain as to why they 

should not be punished under the 

cont:enipt of court proceedings 

.nd for this act of k.i ndness your petitioner as 

in duty bound shall ever pray. 

Draft Charge 
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DPJFT CHARGE 

The petitioner aggrieved for non--

coiripliance of Judgment; and order dated 

2000 passed by this Hontble Tribunal in O.A 

No. 295 of 2000. The (onteiori.ers/Responderits 

have 	).i:fufly and deliberately violated the 

Judgiient and Order dated 20-02-2000. Accor-

dingly the espondents/Contemriers are liable 

for contempt; of court; proceedings and severe 

punishiient thereof as provided under the law.  

• 	They may also be directed to appear in person 

• 	and reply the charges leveled against them 

before this Hone ble Tribunal 
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Affidavit 

I, Md 	Abdul Au, S/o Late Umar All,. 
Resident of Hengalpara, P..t::'-Hengalpara, P. Ssipajhar 
in the District, of Darrang,. Assam do hereby solemnly 
affirm and say as follows: 

1) 	That I am the applicant. in O.A.No 295 of 
2000 and also the petitioner of the inst.ant petition 
and as such I am acquainted with the facts and 
circumstances of the case. 

21 	That the contents of this affidavit and the 
statements made in paragraphs , , 

of the above petition are true to my 
knowledge and those made in paragraphs 2. 3,  C 

are 	I beinc 	matters of records 
derived there from I belief to be true and those made 
in the rests are my humble submissions before this 
Hon'hle TribunaL 

I sign this affidavit on this the 2 3,zi day of 
2003 at Guwahati.. 

Identified by me: 	 - 

(1- 

7. ..).. 	.... .4.. 
.Mu v 

Solemnly affirmed before me by the 
Deponent who is identified by Mr .  
Adil Ahiiied, Advocate 

4 #-4 
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IN THE CENTRAL ADMINlTRAmE TRIBUNAL - GUWAHATI BENCH 

Original AppLication No.295 of 2000 

Date of decision: rIh13  the 20th day of February 2002 

The Hon'b]e Mr Justice D.N. Chowdhury, Vice-Chairman 

Md Abdul AU, 
Resident of Hangalpara, 
P.O. Hangalpara, D:istict- Darrang, 
Assain. 	 ......Applicant 

By Advocates Mr S. AU and Ms B. Seal. 

- versus - 

The Union of India, represented by the 
Secretary to the Government of India, 
Ministsy of Corn munication, 
N e w DeThi. 

The Chief General Manager, 
• Telecom m unication, 

Guwahati 

The Sub_Di\risi6nai Officer, Telecom m unication, 
ngia, Assatn. 	 Respondents 

ByA 	ate Mr A. Deb Roy, Sr 	C C S C I  

1:  

0 R D E R (ORAL) 

CHOWDHURY. J. (V.C.) 	 H 

This is 	an 	application 	for 	conferment 	of 	temporary 	status. 

The 	applicant in 	this 	application 	has 	stated 	that 	he' was 	working as 

casual 	labourer 	under 	the 	Sub-Divisional 	Offiber, 	Telecom muaicatton 

Department 	at 	Rangia 	since 	1992 	conthiuousiy. 	By 	the 	end 	of 	1995 

the applicant was not a1lowed to continue.. The applicant has 	mentioned 

the particulars of his service as follows: 

1991 	- 330 days under A.13. Borjhar, Telephone 

1992 	- 254 days under S.D.O., Telephone, Rangia 

1993 	- 240 days under S.D.O. Telephone, Rangia and 

/ 	 J.T.O., MTC, Mongaldoi 

1994 	- 221 days under S.D.O. Telephone, Rangia. ;  

t) 
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0, 

The applicant in 	this 	app 	cation 	has 	'::rtcad 	that 	i'e 	r'vved 

from 	pillar 	to post for 	cnferrnent 	of 	temporary s'cts. 	Since 	io 

substantial ste?s 	were taken 	by 	the 	authority he 	rnovcd 	this 	Tribunal 

by 	wa'/ of th. present 0.A. :or appropriate direction on the responentS. 

Considering the facts and 	cccurnstances of the case the delay in filing 

the 	application was condored 	in 	a 	separate applicatioa 	(M.P.No.229 

of 2000). 

The respondents have not filed :ny. written statement. I 

have hrard Mr S. Ali, :earned counsel for the' applicant and Mr A. Deb 

Roy, learned Sr. C.(;.).C. at some length. I im of the view that to 

• 	 adjudicate the case tor conferment of temprary status c'13.e is to 

• 	eveluite the matte: - . 1:.n  the circumstances I ac of the opinion that 

tbe\'thç of justic2 ':ould be met if a cthection is issued to the 
\, 

respcndis to con.dE the case of the app] zarit for confejment of 

tem')orary status in th 2 light of the Scheme if t e aoplicant had reidered 

24.days of service n any of the year5 t'.a he mentioned. The 

res L)ondents are accordiny directed to consider tie c.se of the 3pplicant 

am confer the tepor. y status as per 1aw. The applicant is a13 

d±ected to file a rep sentation before the Chief General Manager 

aiid the Chief Cenral .anager shall cause to , g:t it examined by the 

Co in petent authori:' am pass a reasoned order' in the light of the 

ache me. The respondcnts shall corn plete the exerce within four, in onths 

ftom the date of recipL f the order. ' 

With th' abc 'e observation the apJicati.n stands disposed 

of. N o order as to 	sts.  

Sd1 ' VICE 'D- AIRMP.N 

V 	 , 	 . 

• , 	
/); 	

'. 	: \ 	'•' 	 - 	: 	. 	- 
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To, 

The CHief General Manager, iTelecom Circle, 
Assam, Ulubari, Guwahetil 

Dated Guwahati thë 19th April, 2002. 

• 	 Ref:- O.A. No.295/2000 
Md. Abdul Ali Vs. thlon of India & Ors. 

Sub:- Sulxnission of representation as per direction 
of the HOn'ble Centr1 ministratiV1e 
Tribunal, Guwaheti gl"xen on 20.2.2002 in 
O.A. No.295f2000. 

Sir, 

Most respectfully nd hum1y I beg to file this 

representation before you as per direction of the Central 

3.ministrative Tribunal, Guwahati 41, de judgment and order 

dated 20.2.2002 in O.A.No.295/2000 as fàllows:- 

1. That I em a very poor man: of Village Hengalpara, 

P.O. Hengalpare, P.S. Shipajher, District - Derrang, Assam. I 

worked in Telecom Department as casual labour as follows:- 

In 1991 - 330 days Ltftde,i under A E. Borjhar Telephoz 

In 1992 - 254 days undej,S.D.0. Telephone, Rángie 

In 1993 - 240 days underS.D.0. Telephone, Rangia, 

In 1994 - 221 days under S.D.O. Telephone, Rangia. 

That I subnitted the above particulars to you 

-through S.D0. Phone, Rangia vide 1eter dated Nomber,1999 

per direction of the S.D.0., Rangia Phone vide his letter 

....' 	NoE-5/Con/94-95/1 dated 8.4.94. 

H 

That the S.D.O. P}rhone  angia with a view, to 

consider my case for regularisation! in the post of casual 

labour as per scheme asked me to submit the working 

particulars but to greet surprize and disappointment my case 

was not considered though I subTdtted all the particulars 

- 	required for the purpose. 

Contd... .2 
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4. That finding no way out I approached the 

Central Administrati-4v Tribunal, Guwahti vide O.A. 

No.295/2000 and in this case the respondents did not submit 

written statements and ultimately the Honble Tribunal 

allowed my O.A. NO.295/2000 vide judQment'afld order dated 

20.2.2002 with a direction to me to file representation 

to consider my case for conferment of temporary status in 

the light of the scheme within a period of four months 

frornthe date of receipt of this representatiOn. 

Annexuren-X is the photocOpy of judgment 

and order dated 20.2.2002 passed in O.A .  

N0.295/2000 by the Honthie Tribunal. 

That it may be mentioned that my colleaques 

who were similarly situated have already been given 

temporary status. 

That under the facts and circumstances of 

my case narrated above, it is a fit'case for consideration 

to grant temporary status, since 1991 to me. 

I, therefore, earnestly request Your Honour 

kindly to consider my case and grant me 

temporary status since 1991 as per Govt. 

Labour Scheme for regularisation and oblige. 

Yours fithfu11y, 

( M3. Abdul All 
) 

5/0 Late Md. Ornar All, 
Viii. Hengalpara, 
P.O.Hengalpara, P.S Shipajhax 
Dist.IDarrang, Assam. P;k't~ 

~ 
I~Y- 



BHARAT SANCHAR NIGAM LIMITED 
(A Govt. of India Enterprise) 

OFFICE OF THE GENERAL MANAGER TELECOM 
KAMRUP TELECOM DISTRICT 

GUWAHATI-78 1007. 
NO. GMT/ESJAT9/TSM/'01-'02/195 	Duied at Guwahati, the 26-03-2002. 
To 

'Md. Abdul All, Sf0 Late Urnar All, 
VIII & P.O. : Hengaipara, P.S. : Sipajhar, 
Dist - Darrang(Assam). 

As you are aware that as per direction given by l-lou'blc CAT, Guwahati Bench, 
Guwaliati in OA No.295/2000, the department constituted verification committee for this SSA under 
the circle for conducting detailed verification /scrutiny about the no. of days of engagement year-wise 
in different units / offices and also to collect proof! evidence for yourself. The committee verified all 
the documentary as well other proof from the various units! offices. In our office / SSA, the committee 
comprised of three members namely (1) Shri M.C.Patar, DE(Admn.) 0/0 the GMTJKTD/ Guwahati 
(2) Shri N. K. Das, C.A. 0 (Cash), 0/0 the GMTIKTD/ Guwahati (3) Shri S. Das, ADT (Legal), 
0/0 CGMT/ Guwahati. 

The aforesaid committee submitted its report to the Department detailing all about 
their finding / proof against casual laborer includthg you. The detail of such scrutiny report is 
enclosed and furnished herewith,as an annexure for your infonnation. -. 

Under the above c.ircunistances, as you could not satisfy the eligibility criteria as laid 
down in the Scheme for conferment of TSM! Regularisation, your case could not be considered 
favourably. Please take notice that you have also not been in engagement under the Department since 
31.10.1994 and have never been re-engaged thereafter. 

This is done in accordance with the 1-ion'ble Tribunal's order/direction. 

•tIfiJItQf i§AhWitAd 
OfO/ G.M. Telecom 

Copy to: 	 Carnrup Telcoom Distri' 

The C.G.M.T. , Assam Circle, Guwahata 	 GuwAhI1—?.  
for favour of information w.r.to his office letter No.STES-211312120 
Dtd. 23,11.2001. 
The DEP(Extt-III), Adabari. 
The DE(Opn.), 010 the GM(BSNL)/GH-7. 

For GM(BSNL)/GH-7. 

Ctvfion,! tngin 
0101 G.M. Tekcom 

frnrup Tetecorn Distrh' 
'nwr hcfl_7. 

c 



- 
ANNEXUR1 

Details of findings by the Verification Committee 	Of. Kamrup Tiecom. 

District/CUwaIlatL(Name of SSAJ Unit) in case of Md. Abdul All., in SDOT(lRangla) 

iiJTAutholt)' No.of days engaged, Proof of Name & 
Designation of nl 

Remarks 

engagemen of year wisc/ month wise engagement 
(documentar members of engageme 
y) verification nt committee 

(A) 	 (13). 
05-92 	4days ACE-2 Ale l.Sri M.C.Patar, 

DE (Adam.) 

+nR  

eted 
n 

Not 
recommciide 

_____ ____ 
May'92 SDOT(Ra 

ngia) 08-92 	1 day 
ar d by the 

	

10-92 	1I)ay 

	

09-93 	2 days Sri N.K.Das, ot in commeetce 

10-93 	2 days CAO, engagt 

11-93 	11 days since Oct 1994 

12-93 	2 days 3. Sri S.C.Das, and have never 

02-94 	4 day ADT(Legal) been re- 

03-94 	2 days engaged by the 

07-94 	1 days Deptt. for any 

10-94 	2 days works 
thereafter. 

Date 	03. ,AJO Signature. 
Designation 	_J  

SeaL Et(0 

oio;  
lor j)LV2 

J 
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I ,  

To, 

The Divisional Engineer (.drninistration), 
Office of the General Manger, Telecom, 
Kamrup Telecom District, Ulubardi,Guwahati-7. 

Dated Guwahati the 	th day of May,2002. 

Ref:- Your letter No.GMT/EST-171/FSM/0I-02/95 
dated 26.3.2002. 

Sub:- Regarding report submitted by Ve'rification 
Corrimittee for the SSA under the Circle 
for conducting detailed verification/scrutiny 
about the numbers of days of engaqernent 
yearwise in different Units/Office and also 
to collect proof/evidence of casual labourer. 

,... 	\.. 

	

/ 	With reference to your above referred letter I 

beg .€O humbly submit as follows;- 

I 1. That as per direction of the Hon'bl Central 

Administrative Tribunal, Guwahati in O.A. No.295/2000 a 

(2J 	 Verification Committee consisting of 3(three) Officers viz, 

. 	1) M.C. Pator, DE, Assarn, ii) N.K. Das, CAO and iii) S-C.Das, 
/U 
/ \ 	• ,%DT(Legal) verified the workinj particulars of the casual 

labourers including my case, The Verification Committee has 
0 
& 	not properly scrutinised my working particulars which have 

been submitted long before on several occassions to the 

General Manager, Telecom, Karnrup Telecom District, Guwahati 

and the Chief General, Telecom, Assam Telecom Circle, Guwahati. 

2. Thet the above referred. letter has been received 

by me on 8.4.2002 and on perusal of the same I find to my 

surprise that the Verification Committee have shown my. 

\c' 

	

	'working p days as follows:- 
OX 

} 	 1. May, 1992 - 4 days 

August,92 - 1 day 

Oct,1992 	- 1 

	

Total 	- 6 days 

Against this finding I submit that I have shown in my 

f Original Application No.295/2000 that my total working 

days during this year is 254 days working under S.D.O. 

Telephone, Rngia. 

Con td.. . . . 2 
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In 1993 the Verification Committee has shown 

my working days only 17 days against my working days of 

240 days under S.D.O., Telephone, Rangia. 

In 1994 the Verification Committee has shown my 

working days as 9 days only against my working days of 221 

days under Telephone Rangia. 

In the findings of the Verification Committee they 

have simply ignored for my working particulars in 1991 which 

• is 330 days under AE., Barjhar, Telephone. This clearly shows 

that the Verification Committee has not applied their mind at 

all while considering my case. I have 1  submitted herewith 

attechted copies of the yearwise of my working days.regarding 

1991 to 1994. Thereby the Committee has committed serious 

Injustice to me which deserves reconsideration my case by 

you. 

3. That on perusal of my documents submitted herewith 

you will find that I am entitled to be given temporary status 

as per Casual Labourer Scheme of the Govt. of India. The 

Verification Committee have not gone through my working 

particulars or working days during the above respective years 

and as a result my case was not considered at all and given 

temporary status and hence it is a fit case for reconsideration 

either by the Verification Committee or by the Chief General 

Manager or yourself for the ends of justice. 

That it.is  also pertinent to mention here that 

the Verification Committee have not asked me to appear. before 

them and to submit my working particulars since 1991 to 1994. 

This is also serious lepes committed by the Verification 

Committee. If I would have been asked to produce the original 

docucnens given by the officers concrned for the above years 

i.e. 1991 to 1994 then the Cornmitte would hnVO rlfinitoly 

considered my case favourably. 

That Sir, I am a v'ry poor man enO I worke9 

sincerely and honestly during the above years for which the 

OfEicers concerned have suhTdLed.theit reports to the Chief 

General Man'ger, Telecom, Assam Circle, Guwahai-7. 

H 	 Contd ...... 3 
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I, therefore, earnestly request you kindly 
to go through the documents annexed herewith and after 

proper verification accept my workiiiq days since 1991 to 

1994 and reconsider my case and after reconsideration I 

may be given temporary status and thereafter regularise 

me as.per Casual Labourer Scheme OF the Govt. of India and 
for this act of your kindness, I shall remain ever grateful 
to you. 

Yours .Eeitfully, 

IV. AW-41L46-1. 

(AbdulAli) 

S/o Late Umar All 
Enclo: As above. 	

Viii. Hengalpara, 

P.O4 Hengalpara, 

P.S. S.ipajhar, 

Dist. Darrang, Assam. 

Copy forwarded for infornetion and necessary action to:- 

The Chief General Manager, Telecon, Assam 

Telecoi Circle, Ulubari, Guwahati-?. 

The General Manager, Telecom, Karnruo Telecom 

District, TJl1harj Guwahati-7. 
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BHARAT SANCUAR NIGA1' 	MlTl 
(A Govc'rnnu',,i of India Eiiicij.rise) 

O/o the General Manager, Kamrup District, 

uluhari Guwahati 

:'t(K)/Court caseJOA295/2000/2 I 	Dated at Guwahatj the 20-6-2002. 

10/ 

/Z Sri T. Ahmed. 

Sub-Divisional Enginee?. Rangia. 

Sibject:- OA. No. 295/2000, (Filed by Md. Abdul Au) —Comments on engagement certificates 
issued to Md. Abdul Au. 

Plase find enclosed herewith the copies of two engagement certificates countersied by 
JTQ/Rangia and other two certificates signed by you issued to Md. Abdul Ali who claimed as 
casual labour in the OA No.295/2000 filed in CAT/Guwahatj 

You are requested to examine the validity of certificates and state whether the rtiabove mazdoor were actually engaged. If engaged then supprtin docu, its 	yment Paculars of certified period as photocopy of ACE-2 sheet) are Fcquii which e submim;cj to OIC 
undersigned for onward transmission to CAT/Guwahati. Circle of lice is ak. ,.'essing hard 

fod the above report vide letter no. Estt.-9/12/P'[/KT'D/48 dated 05-06-2002 
It is once again requested to submit the above report'wi ne ; thi. i days from thd date of receipt of this letter. 

Treat the matter as most urgent. 

Enlo. -As stated above, 

(K. R.Das.) 

Sub-Divisional Engineer (Legal) 
0/0 GMTfKTD/GI-!..781007 

Coyto The D.E(Extl-1!l)/Adabari for information and necessary action please. 

Sub'•Divjsiona; Engineer (Legal) 
0/0 GMT/KTD/GU..78 1007. 

NI 


